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] FAITHFUL FRAWNKLIN . ee APPLICANT »
ii Mr.P.vV.Calla ees counsel for the
‘. applicant.
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] UNICON OF INDIA & UTHERS s _.ese RESFONDENTS »
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{ Mr .R.N.Mathur cease coungel for the
| respondents.
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MEMBER »

THE HON'BLE MR.B.B JMAHAJAN, ADMN.
MEMBER «

THE HON'BLE GOPAL KRISHNA, JUDL.
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PER HOW'BLE MR B B MAHAJAN, ADMN . MEMBER @

petition
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in the High Court of Judicature for Rajasthan, Bench
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’ ‘ Faithful rFranklin had filed a writ
f

I

: prepared for

] at Jaipur against rhe panel of select lon

£ in the Raillway workshop,

aprointment toO Class IV pos
‘ Ajmer published on 14 .5.85. The writ petition has been

I‘ -
' transferred toO this Tribunal under section 29 of the

! .

Administrative Tripunals Act.

ification

2. The ,respondents had through their not

dated 18.10.82 (Bxhibit—-2) invited asplications for

£i1ling up of certain class IV posts in their
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' Workshop situated at Ajmer. The panel of selected
I candidates was ilssued by the impugned order dated
] 14.5.85. The applicant had stated that he is the

J
| son of a deceased Railway employee and therefore in

accordance with para 4 of the notification dated

18.10582, he was riot required to submit his application

through the Employment Exchange and he had dropped . the

same in a box kept outside the office of the Workshop

gsituated at Ajmer. He has stated that he had dropped

. . . . Pz
VL= his application in thg hox butﬁhéﬁ—aﬁgééea%éeﬁ has not
He had filed

L

been called for writen test and interview.

a representation on 12.7.85 (Eﬁhb.?) but he received

no reply. The respondents in the replf had stated that

they have not received any application from the appli-

cant and he has, therefore no locus standi to challenge

the selection.

3. We havé heard the counsel for the parties.

There is no evidence in supjort of the contention of

“ the applicant that he had submitted his application by

putting in the nox. The fact that he filed his repre-

i
sentation only on 12,7.85 i.e. after more that 2k

e submission of the appli~

years of the last date of th
i cations throws doubt on his contention as an applicant
who does not hear about nis application for 2); years

normally contact the authorities much earlier.

would
o 4. we, therefore, See€ no merit in the application.
" yowever, since the applicant was admittedly the son of

in case he £ile@ an appli-

a deceased Railway employee,

passionate grounds toO the

cation for appointment on com
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competent authority, his application may be

considered sympathetidally in accordance with

the extant rules. With these observations the

T.A, Stands disposed of. parties to bear their
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